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%  Particulars to be examined Endorsement as to result of Examination

1. s the appeal competent ? ,";_)‘9
{
; 2. (a) Is the application in the prescribed form ? f‘f/"f
(b) 1s the application in paper book form ? 7‘“/‘*’ J
(c) Have six complete sets of the application ‘ oo
been filed ?
3 (a) Is the appeal in time ? 6"_,_/"4
i
(b) If not, by how many days it is beyond
time ? .
(c) Has sufficient case for not making the e
application in time, been fited ?
’.
4, Has the document of authorisation,Vayat- ~
nama been filed ?
%. . Is the application accompanied by B.D [Postal-  ~j2. o M
L Order for Rs. 50/-
6. Has the certified copy/copies of the ordet (s) YA e S
against which the application is made been i
filed ?
7 (a) Have the copies of the documents/relied f:}'""
upon by the applicant and mentioned in v
the application, been filed ?
{b) Have the documents referred to in (a) 80

above duly attested by a Gazetted Officer
and numbetd accordingly ?
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; Oen No. 101/88(L)

Hon. Mr. D.3. Misra, A.M.
Hon. lr. QK. Agrewal,J.M.

30/3/89 None is present for the ayslicant, and
the applicant has not complied with the
order dated 25.11.,88. No one was present
for the applic.nt on the .ast date of heuiring.
It appedars that the applicant has lost inter:st
in prosecuting the case, .he application is

=~

dismissed in default of the applicant,
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CENTRAL ADMINISTRATIVE .
RIBUNAL

CIRCUIT BENCH LUCKNO

O.A. NO.101 of 1988(L)

HMohd, Mustaq cee Ar
Tant
Versus
Union of India soe Respo:

%8
30,3,1989 Hon'ble Mr, D.S. Misra, A.M,

Hgg.blg Mr, Dogo Agrawa;, JeMe

(By Hon. Mr, D.S. Misra, A.M.,

None is present for the applicant, and the applicant
has not complied with the order dated 25.11.88. No one
was nresent for the applicant on the last date of hearing.
It appears fat the applicant has lost interest in prosecuting

the case. The application is dismissed in default of the

applicant.

e 7 //True Copy//
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Particulars to be examined Endorsement as to result of Examination
1. s the appeal competent ? \7 <3
2. (a) Is the application in the prescribed form ? Viv4/
(b) Is the application in paper book form ? 7“3
(c) Have six complete sets of the application G Lo L fto
been filed ?
3. (a) Is the appeal in time ? G-

(b) If not, by how many days it is beyond
time ?

(c) Has sufficient case for not making the
application in time, been filed ?

4, Has the document of authorisation,Vakalat- K«/,e 3
nama been filed ?

5. Is the application accompanied by B. D /Postai- e \_ 23 ~ai— -
¥Order for Rs. 50/- - AN LA
T ket ‘
6. Has the certified copy/copies of the order (s) N T : ,
. . . ‘7 e . S
against which the application is made been (/\/a/ ,4/7‘@, l:a b o
filed ? o
7. (a) Have the copies of the documents/relied v 23

upon by the applicant and mentioned in
the application, been filed ?

(b) Have the documents referred to in (a) ind T
above duly attested by a Gazetted Officer S bl ’_:J

and numbetd accordingly ?
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2. That the potition o 48 81320
fail.ay .ccruitment Soord o allahabacd Torm the 05
of 3enlor Clerl in the .ecalz of 1R00-2C40, in its
proceecings takwn in the year 1983,

3. That the poiiiion r© vos con.unicatd of his
selection vide let or ~atid 4.,12.85, iscu d by the
ascistant Secretary of fthe lailwiy .:cruitn nl loard
Allashabade A tru- cony of the loticr ated 4.,12.85
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is being annexcd herewlil 2§ _AnTXUTR N0.2.

; 4, That in all 525 can.icates  2re seloctod by
ths <ailway acerviweini Soard amenpsi themg Th
petitioner?s position in or &r ol nrrit vas at

sgrial fo. 276,
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e oespondent no.2 n cas Tlaally dJeclared unfit

vi_r . nmnexurce-=1 to tnic il omolt lTor.
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'. 17. Thet i vio  of s o5 i znn. osrovisions
n. clrcular, it s ircuziant usch ne Tespon
nNo.2 nu Ies on (o0 ne. 1 to have acceptod the
exnertl!s opinion ins:s;&.ofxgxbkigﬁwffthe Hetoioner

[
hW.s rrglazad the

to thri versy  woho Loy, chicr he 2
D.tltioner unfit earlire oo o l=o 37 ¢ac authority
concern=d vas acain o .the viooo et ih, o titloner
ie medically unfit, tser ho » t7:iun2r should have
boon afforded an o:portunity'o; cewtior nedical

treatmont Jor the.allgie:vai‘@‘;i o

final decision should have bron Taken.

18. That in the tceth 27 Zlorcmentione: rovisions,
tho haste done by <the authority concernee to declaréns

the petitioner unfit wmedically, is clearly arbitrary,

(:zalice in law 'n facth both) and capricious.

o ekl Tad

19, That thuyindewvor of the authority concern-¢
4 ought to have becen o afford in: pciitioner ample
orportunity of getting himsel declaredamedically fit

for th. job, hec has been a fenifes

20. Th.t h. petitionsr wme again told by the
concernzu Dr. in nis re-ex: -in~tion, th-t the p.otition =
has been foun: =t fzaily unfil Jor :hc Some reasons as
cfore., he ot Toner went to woctor L.L.C. Ajarmial,
dead of the .rozrirent (Chect), 3.ieds edic2l Collec:o,
soraxhpur and ¢ot “Luself o a8 innr on 27.4.88.  The
_ sald .r, wleo Jouns n % ih oz .ilioncr is cex
D “\—“"\G ST\ PE"-\‘X*J-: g*.**-"-\*}'u_ . R . : . s R e
mecically €4t Joxr any clicic L Pob as this Lo g i

decease ono L.l not alfoect oIars i oany vav.

shoto casy oo o o Ifte Lo is oo Tnm oAl
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21. That afior obtainin: the wforerentioned
mecical cort? icate, e > Jliloncr asaln a-nealed

a:on7st oth s to “nt nc.?, incdicating the

error oi in nhis r -~ excriir ticn on 13.7.C8s

“ilen 1e still o ~inc. Loz cony of the azpeal

¢ t.d 13.7.52 iz oinc &one o0 Mryewith a8 Annexute

. De8e

22, Thact as he matites s seint unduly Jelayrd,

the p.otilt o~ r prrsonally - ont to opposile marivy

no. 2 to xro’ a2 out the fale of th . socond anpeal,

unon which  the on20si v party no.? asked the

tlonts thr: it is not roiny to be consisdere!

pe

at all and if p- ¢fc¢ionar wante any decision, he shoul!l

“aronrlate chuzt tc seek remady.

23. Thet tht oot tlons files the instant

prtition after ernhaustin~ ) he alternative renmrdinc

availlable *c¢ hi-.

24. Tht the

the first
petition o Tore Liis

potition has evor poon

challcnoe the svijoct mattor of the instent casc.
N A
"N\ (_.";1 oy
25. it o s Tt onen s recrulted at
~1lonesad s zejecicd 30 lecally at Jucinoo,
as such, 1 . e~ agtion h s acrued to thio.o..oc-
: !
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-1 0~

at Luckrovw, firstly on 12,1.8f 2nc subseguently

on 3,4,88 as such, ihn

.
Torwey ot
e

ne . ol pziition is well
Jithin tirme,

26. That th: pet’ _loner seeks the following

reliefsian vie of *he facts an! reasons given in

the foregoing parayraphs, It is further stated that

a similar cas went befoze [lzn'le iligh Court at

selhi and in that case the an'Lle Zourt vas

pleased to place the petitioner Hefore an indepencent

negical authority anc -~ tyr cetting its opinion

in favour of the pciitloner, the Hon'ble !ligh

Court was pleased to direct the ..ailway .,wthoritges

to appoint the petitioner trithin a month.

(rit retition :'o. 11+ aﬁ’ lcz&}/ C?,ypo;;, Dewn
:}s

10 quash the nedic:zl certificate issued

by o:zposiie party no.2 dated 1€.1.88 and

to quash the medical certificate issued on
re—-gxaain.tion a t27 su moniny the same in
original, as t"z s:.¢ has not been scrver

upon the netitioncr

&3 5'3“0
b) To doclasc he medic 1 ocizotilicates iscsund
by an indesocn nt mellic.’. experty in/Tield,
Tiled zlon7 itn this pet”

\.-w\; < D‘:-i-w-l\ C.a v'ﬂg}:.a.« \ LOE €

tion as annexure

To dircct :he a2utheritiss concerned to

puotitioner re—eXanination by an

cnt ~ulicel anthority or Lo
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Before the Cantiral Serviee Iriv i

owinl . Lucknows

Largesh Prasad Srivosteva « « - .

. .

. Claimant

Yersug

-
.
L]

El

Cpp. Parties.

Claiw ZFetition Ho.

of 1988

Sanezure n. 4,

Dated: 23%.2.88
dorinem Railway,
Hezd Quater;
Baroda House;
ile', Delhd.

oo 220 F/1843/P% I7/Recit

sbe

Tho ledicul Supdts,

dorthern Reilvaey,
LU0 Y.

sud : Recruituens -7

Ly W e

Sanicr_Clerk Grede s, 1 D0-2040xs,

-

Ref; Your office letter 0. (-8 lledicel 63 Tit/
Unfitiecss certificate for gpoointment.

Shri Turgesh Proscd Srivesic sfo shri

XePoSrivastevy

ves selectod for the post of Sr. flers Svnde Rs 1200-2240
(R?s} through ARB/ALD. Acuordingly he ves direcied %

for his medical exezination in O~T 'le ical clessi fles

presented for the vost of Sr. Clerk vige thi s let

P
[0}
4

Q

Pl

J

Dungeshy Vowie Dav= o ynw



( 2)

even no dated 7.1.88 tut he wes declared vedi cally

unfit in C-I vide your unfit certi “izats lo. 006365 dece
12.1.28 . Dov he nas beer exa-ined by T J.C.Verma

B.SCe ,HeBaBeSaslie Dy 700, L Luciknotii. G G2 ( USL) who

has declared him medically fit vide certificate dated
14.2.88 . He has aley re u,:.cd for sendirg him medi cal
re~examination in €I zedlcal cless’ “ieation for the

Post of Senior Cl:rke.

the request of Skri Durgesh lraseld srivastava s/o

Sri X.P.Srivastava is accznied he is asain being directes *
to you for his medical re~exezinetion in O-I for the Dost

of Sr. Clerk alongvith unfit znd fi% certificate as

reffered to above.

Sd/-‘ by Geierel llanager,
{Dursesh Prased Srivastava) Dated: 23. 2.88

ALttest :d 3ignature of Sri _
D. 2.8. ivastavsa s/o Sri ¥,2.Sriveg .

rug (hov.

N At s
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€z, Resident Medical Officer

w &G, Medicel "ollege, Lucknow ﬁANBDeAr:;gngs
o B fertt, Redice) Officer, &. £, Railway _
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v 8. CHEST 6 HEARY DISE&SES :
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